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pubrlic premises and charging of rent pavable Tor use

oF public pramisss. Thess are - tWwo different
concepts. They caninot be confused or eguated. The

T
Y
3
;
)
+
O
K
m
~f
5
B
£
]
4]
O
h

Estate Officer may direct the




L

)

a. Undei-  the oircumstancses 1 do not thinK fhat
there 1S any justificatirn for directing to recover
the penal rent/damages as per the notice.

& In the result. the responcents’ order of
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normal rent. Damages Can o€ levied only when the
procedurs laid cown in.the PR Act 13 £l lomed. DBiNCE
admittedly that procedure  is not  followed, the
Tmpugned order is quashed and the 0& is allowed. No
costs.
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